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. CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Applications No.269, 270, 271, 277, 278,
279 and 280 of 2003.

Date of Order : This the 21st Day of January, 2004.
The Hon'ble Sri Bharat Bhusan, Judicial Member.

Thé'aonible $ri X.v.prahladan, Administrative Member .

'Shri Chongtham Sunilkumar Singh (OA.269/03)
‘Smt. A.Isworibala Devi (Oa. 270/03)

sri'Elangbam Bro jenkumar Singh (0.A.271/03)

Sri Laishram Jayenta Singh (0.A.277/03)

Sri Thokchom Sanayaima Singh (0.A.278/03)

sri Okram Rameshwor Singh (0.A.279/03) ,

Sri T.D.Nijamkha Chiru (O.A. 280/03) e « o Applicants

Bf Advocate Sri A.M.Singh.
- Versus =

1. Union of India,
represented the Secretary to the
Government of India,
Ministry of Home Affairs,
" New Delhie

2. The Secretary to the Govt. of India,
Ministry of inance.
_ New Delhi,

,3.'The Director General of S.S.B, East Block-v,

E .C‘P\.ltam. New Delhi-66.

4. The Chief Veterinary Officer,
- Directorate QOffice,
‘SoSoB, R.K.Puram, New Delhi-66.

5. The Yivisional organisation/Inspector General

Manipur and Nagaland Division, Lamphel, ‘
Imphal. Manipur . « « o« Respondents.

BY Sri Aomb Roy. Sr CeBGaSCo

ORDER (ORAL)

SRI BHARAT BHUSAN,MEMBER(J)

, Thé aforesaid 0.as involving identical questions of
law and tacts are being disposed of by this common order .
2. ' . The applicants in all the cases are Senior Field
Assistant {veterinary) serving 1n Special Service Bureau (SsB
for short). The case of the gpplicants is thacL;he veterinary

establishment in any organisation orlnirectorate-or Institute,



there exist a certain post or posts with normally a nomen-

Clature as VFA or stockman or Animal Husbandry or Vbterinary
Compounder or Vaccinator or Dresser or Field Assistant. Their
main work is to render minor veterinary service like vaccina-

tion, castration, dressing of wounds treatment of animal. So

- Works of every such post either of the Directorate of Assam

Rifleé or B.S.F or other organisation are to be treated as
same in view of the Section 30(b) of the 1ndian Veterinary
Council Act 1984. And moreso the minimum qualification of such
post 4s matriculation with diploma or certificate or experience.
It 1is stated that as discussed in para N0.55.284 of the 5th
Central'Pay Commission by taking these different nomenclature
of post into account the pay scale was recommended to revise
equally to R.4500-7000/- so that there may not arise any
question of pay ancially. But the respondents failéd to
1mplement the same without any cogent reason and denied the
right of the applicants to enjoy the said revised pay scale.
It has been contended that the pay scale of similarly situated
veterinary compounder of Forest service and compounder of
B.S.F have already since been revisedto &.4500-125-7000,~.
It has turther been urged before us'‘that tor the purpose of
the similarly situated veterinary rield Assistants serving
in Assam Rifles had taken the matter to the Tribunal and the
Guwahati Bench of the Central Adminstrative Tripunal nad
granted them the reliet.while-diSposing of 0.A.65/2002 on
11.12.2002. The applicants submit that relief on similar line
be granted to them as'well. The relief claimed in the 0.A8
are as under ; _

(1) Respondents be directed to Upgrade the pay scale
of Sr.v.PF.A (S.S5.B) to R5.4500-7000/~ in parity with Sr.véteri-

nary Compounder of Forest Department w.e.f. 01.01.1996;



(ii) to direct the Respondents to consider for changing
the nomenclature of thé pfesent petitioner's post Of Sr.VFas
either Senior Veterinary Compounder or Sr.Veterinary Assistant
etc.

3. = The learned counsel for the applicants at this stage

submits that the representations praying for grant of such

_reljefs had already been submitted by them to the Ministry

of Home Affairs, Government of India but they have hét'received
any favourable reply so far. At this stage, the le;fned counsel
for the_applicants urges that the appliCants-ﬁB:;Z;;;mediately‘
furnis§ZEQpies of the representations in respect of all the
applicants to the respondents for their kind consideration.
Thistbéiﬁg 80, in our view this batch of C.As can be disposed
of at this stage itself by giving direction to the applicants
to hove fresh comprehensive representations before the respon-
dents within a period of 15 days from today and thereafter
the respondents ghall prcceed to dispose of the same within
a period of 2 months thereafter by taking into consideration
the observations made by the Tribunal in 0.A.65/2002 in its
judgment dated 11.1%32902.

 'Al1 the above applications are accordingly disposed of.

No order as to costs.

A copy of the judgment be placed in each case file,

.+ — s+ e e . i et .

Sd/MEMBER (A)

Sd/MEMBER (J)
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IN THE CENTRAL ADWNTSTRATIVE‘I‘R‘]ZBUNAL
N ‘ -
GUWAHATI BENCH
ORIGINAL APPLICATION NO.-A7 /- OF 2003.
Léishram Jayenta Singh.
___ Applicant.
- Versus - '
The Union of India and others.
—__ Respondents
Sl. Nomenclature Brief description of documents - Page
No. of documents From To
(1) @ 3 (4).
1. | Application Application filed by the Applicant 1-18
2. | Affidavit Affidavit of the Applicant 19-20
3. | ANNEXURE A/1 | Certificate of P.U.(Arts) ‘ 2/
4. | ANNEXURE A/2 | Certificate of Veterinary Field Assistant 29
Course.
5. | ANNEXURE A/3 | Appointment order dated 23/12/1993. 28-25"
6. | ANNEXURE A/4 | Letter dated 17/03/1993. Lo
7. | ANNEXURE A/S | Relevant page showing pay scale of
Veterinary staffs of the S.S.B. in the 2F

Central Civil Service(Revised Pay)
| Rules, 1997, First Schedule of Part “A”
8. | ANNEXURE A/6 | Relevant portion of Section 30 of India 98
Veterinary Council Act, 1984.
9. | ANNEXURE A/7 | Relevant page showing the pay scale 27
of Forest Depitt.
10. | ANNEXURE A/8 | Memorandum dated 26/02/1990. 30-323
' 11. | ANNEXURE A/9 | Relevant page containing Appendix-Ii

| of the Hand Book of ICAR. 39
12. | ANNEXURE A/10 | Relevant page of ROP, 1997 Part B 3¢~
S1.No.XXII.
13. | ANNEXURE A/11 | Order of the Hon'ble Central
Administrative Tribunal dated 36-28&
- 11/12/2002.
14. | ANNEXURE A/12 | Convey letter of the Government of 29
India dated 28/10/2003.
15. | ANNEXURE A/13 | Representation dated $¥o
16. | ANNEXURE A/14 | Memorandum dated 14/05/2002. &/

Signature of the Applicant
For use in Tribunal's office.

Date of filing :

Registration No. :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

GUWAHATI BENCH

Original Application No. 237 _of 2003.

- - Shri Laishram Jayenta Singh, aged about 33 years, S/o
L. Arke Singh, by occupation a Semior __.. 7

| Cvety)
Field Assistant, in" S.S.B., now posting at A.O.P., .

Phungyar, Are: Organiser (Manipur & Nagaland
Division), Imphal, Manipur, a resident of Wangjing
Hodamba Leikai, P.O. Wangjing, P;S. Thoubal,‘ '
District — Thoubal, Mampur |

APPLICANT.
- Versus - '

1. The Union of India through its Secretary to the
Government of India, Ministry of Home Affairs.

2. The Ministry of Finance through its Secretary,
Government of Indla, New Dclhi..

- 3. Thé Director General of S.S.B., East Block-V,
M ¢ R.C. Puram, New Delhi - 66.

4. The Chief Veterinary Officer, Directorate Office,
S.S.B., RK. Puram, New Delhi — 66. |

5. The™ Divisional Organisation/Inspector General,
Maﬁipur and Nagaland Division, Lafnphel, Imphal,
Manipur.

RESPONDENTS.



Details of Application :-

1. Particulars of the order against which the application is made :-

Against the inaction of the Respondents in implementing the Central
Civil Services (RP) Rules, 1997 in the other v‘?brds for non implementation of
the Central Civil Services (Reviséd Pay) Veterinarians (Veterinary Staffs) of
the S.S.B. which has been nomenclatured as Semior Field

Assistants (Ve ‘-Y;'M"( y ' v’

2. Jurisdiction of Tribunal :-
The applicant declares that the subject matter of the present case
where he wants redressal is within the - jurisdiction of the Central

Administrative Tribunal, Guwahati Bench.

3. Limitation :-
The subject matter of the present case is as regards to unequal
treatment in implcmenting the CGS (Revised Pay) Rules, 1997. There is a

delay of 555 (five hundred fifty five) days in filing.

4. Facts of the case :-

(A)  The applicant is a bonafide citizen of India and belongs to Scheduled
Tﬁbe having permanent residence at Wangjing Hodamba Leikai, P.O.
Wangjing, P.S. Thoubal, District — Thoubél, Manipur. The present Applicant

is an educated person possessing the following certificates and degree :-

OZ M ()  Metric Examination in the year 1988 under the Board of

Secondary Education, Manipur.
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()  Pre-University(Art.) in' the year 1990 from Manipur

University.

(i)  Elementary Animal Husbandry & Veterinary Science

ExMaﬁon in the year 1990-91 from School of Veterinary
Sciences & Animal Husbémdry, Manipur, Government of

Manipu.

True copies of certificates (i) P.U.(Arts). and
(ii) Vcterinary Field Assistant Course are
enclosed herewith and marked as Annexures-

A/1 and A/2 respectively. .

®) After successful completion of Elementary Animal Husbandry &

Veterinary Science Course the Applicant joined in the private Poultry
Industry for about one and half years. While the Petitioner was serving in the

private Poultry Firmé, applied for the post of Sr. Field Assistant(Vety.) in

response to the advertisement issued by the Directorate General of Security to

the post of Sr. Field Assistant(Veterinary) in S.S.B. The Directorate of
General Security Office of Mﬁsional Organiser, S.S.B., Manipur, Nagaland
Division issued Memorandum being No.NGE/E/10(A)/94(18) dated 27
July, 1994 to offer the post of Sr. Field Assistant(Veterinary) in the
Directorate of Gcner‘;d Security of the Divisional Organiser, S.S.B,, A.P.

Division, Itanagar.

True copies of the appointment order dated
23/12/1993 is enclosed herewith and marked as

Annexures-A/3.



C.  The present. Applicant is Senior Field Assistant(Veterinary) also
known as Animal Husbandry Assistant, Componnder,” Dressér, Stockmén,
Stock Asstt. Vaccinator and Milk 'Recorder etc. They are categorised
paraveterinarian posts. They provide auxiliary éupport Veterinai‘y and Animal

'. Husbamdrj/ practice.

The minimum required qualification of such post is Matriculation
‘with Diploma or Certificate with experience of one or two years as the case
may be. Section30 of the Indian Veterinary Council Act., 1984 also provides
the minimu‘m' qualification and naﬁlre of works to be done by such posts. The

relevant portion is hereby produced.

Sec. 30(b)  Practise Veterinary Medicine in any State :-
Provided that the State Governrﬂent may, order, permit a person
holding a diploma or certificate of veterinary supervisor, stockm;n or stock
assistant' (by whatever name called) of any state or any vetcn'ﬁary{ institution
in India to render under the supervision and direction of a registcréd

Veterinary practitioner, minor veterinary services.

M . Explanation - “Minor veterinary services” means the rendering of
: preliminary veterinary aid, like vaccination, castration, and dressing of
wounds, and such other types of preliminary aid, like vaccination, castration

and dressing of wounds, and such other fypes of pre]jminmy aid the treatment

of such ailments as the State Government may, be notification in the Official

Gazette, specify in the behalf

Therefore, duties and nature of works of all such posts are to do minor

veterinary services which provides auxiliary support in Veterinary and



" Animal Husbandry Service like vaccination, castration, dressing of wounds
or treatment of ailrﬁcnts etc. In this regard, a clarification was sought by the
Clﬁef Veterinary Officer, | Directorate General of Security, Office of the
Director, S.S.B. vide letter being No.24/Vet/SSB/90-VC-2 dated 01/01/1993
to the Government of India, Mmlstry of Ag"i'culture,v Dcpartment of Animal
Husbandry and Daifying. In reply to the above mentioned letter the

-Government of India was informed about the minor veterinary services like
vaccination, castration, dressing of wounds and such other typcs of
preliminary aid or treatment of such ailments can be undertaken by a person
hoidiﬂg a Diploma or Certificate of Veterinary Supervisor, Stock-man or
Stock Assistants under the éupervision and direction of a registered
practitioner.

A true copy of the said letter dated 17/03/1993

%f N&j is enclosed herewith and marked as Annexure-

D. That, initially, the pay scale of the said post i.e. Veterinary staffs or
| Para Vetennary was placed at the pay range from 950-1500/- to 1200-2040/-, -
But,' now as per 5t Pay Commission Report, the Central Government revised
the pay scale of the said Veterinary staffs/or Paraveterinarian posts to the
scale of Rs.4000-100-6000/- p.m. by naming the post such as
Stockman/Compounder/Stock Asstt./Animal Husbandry Asstt./Dresser etc.
All the concerned Department under Central service have implemented the
said revision of pay. However, in the case of Senior Veterinary Field
Assistant of S.S.B., Respondents deliberately failed to implement such

revision of pay by taking the chance of mentioning in the nomenclature of



Sr. V.F.A. in the Column of Veterinary staffs of the Ceniral Civil Services

(Revised Pay) Rules, 1997.

E. - That, instead ¢f Implementing the Pay scale given in the First
Schedule of Part “B” of the said Civil Serviges (RP) Rules 1997 i.e. 4000-
100-6000/- by taking analogy of the post or veterﬁaw staffs as described in
Section 30 of the Indian Veterinary Council Act. 1984, where it is'clearly
stated that what ever name may be caﬂe¢ but the Respondents implement

the C.G.5.(RP) Rules 1997 in Schedule “A” i.e. Rs.3200-4900.

True copies of the relevant page showing pay
scale of the veterinary staffs of the S.S.B. in the
Central Civil Service (Revised Pay) Rules,

1997, First Schedule of Part “A”. Relevant -

‘f 0/ W X‘%f Portion of Section 30 of India Veterinary

Council Act, 1984 are enclosed herewith and
marked as  Annexures-A/S and A/6
respectively.

It will not be out of place to mention here that the post of Sr.

Veterinary Compounder attach to Central Forest Service was initially fixed

at the pay scale of Rs.950-20-1150-EB-25-1400/- less than the pay scale of
Sr. VFA, 5.8.B.. But with the new pay revision the pay scale of the said Sr.

Vety. Compounder of Forest Service is revised to Rs.4500-125-7600/-

A true copy of the relevant page showing the
pay scale of Forest Dept. is enclosed herewith

and marked as Annexure-A/7.



The Petitioner begs to submit that the Compounder of BSF is also

enjoying the pay scale of Rs.1400-2300/- pre revised and after revised
Rs.4500-125-7000/- per month. It is also begged to submit that the nature of
work of Compounder B.S.F. is only to maintain pharmatical works under

supervision of a Register Veterinary Doctors.

F. That, The Director General of Security issued a Memorandum béing

No.30/SSB/VC/89(19) dated 26™ February, 1990 to the extend that the aims

and objectives of Veterinary and Animal Husbandry work and charter of

duties to be performed by the CA $iGrl (Vety.) and para-veterinary staffs. In
the said Memorandum dated 26/02/1990 the charter of duties of Veterinary

staffs is enclosed as Annexure-III and the same is reproduced hereunder :-

N : ANNEXURE-III

[N

A ;
O/‘ M CHARTER OF DUTIES. OF VETERINARY STAFF SFA-

(VET)/CONST(VET)

1. To visit remote areas/broder villages covered by the SSB to
render free veterinary and Animal Husbandry aid and care to the
needy live-stock owner in respect of live-stockipoultry under the
overall guidance/instructions of CAS-Gr-I(Veterinary) and other

supervisory officers.

2. To remain on tour for a minimum of 15-20 days per month
imparting door to door veterinary cover to the live-stock owners in

the area under his charge.



3. While on tour, to visit NIP camps for the purpose as also to

deliver lectures on different aspects of Animal Husbandry to generate
better awareness among the local people about common diseases and

hygenic management of live-stock for better profitable. For this

N

purpose, his monthly tour programme will be finalised well in -

. advance with the approval of the Circle Organiser, the concerned

CAS Grade-1(Vet) and A.O.

4 To submit his tentative tour programme for the Jollowing

month through C.O. to CAS Gr.-I(Vet) at least a fortnight in advance.

J. ‘For every calendar month to submit a detailed tour diary to-

" his controlling authority to reach him by the 7* of the following‘

month at the latest. Generally, his touring will be with NIP teams but
only for a day or two at each such camp or with Cos/CAS Gr.-I, (Vet)

Independent touring may be allowed in special cases by CAS Gr.-

ﬂ@/ J X m/\l,(Vet)/C’ O. with the approval of AO/SAO.
[/

6. To assist the CAS Gr.-1 (Vet) in performing day to day wortk.

7. To properly maintain expendable and non-expendable stock of

medical stores/equzpment etc. as also the stock and issue regzsters
and other records in connection thereof. These will be verified by the

CAS Gr-I(Vet) once every quarter and by other concerned

supervisory  officers  periodically. AFO  SFA(Vet)/HC(Vet)

Constable(Vet) will be persondlly responsible for any lapses

including for shortage in stores/equipments in this regard.



8 To strictly follow the instructions and orders of CAS Gr-I(Vet)
and other supervisory officers and to carry out the veterinary civic

action programme accordingly.

9. To ensure that kits provided to him are properly utilised and

kept ready as per requirement.

10.  To administer only those drugs/médz‘cines which he has been
taught and is authorised to handle. He wil;r not administer intravenous
injection/treatment beyond his skill and competence. In case of any
complication he would contact CAS-Gr-I of his area for guidahce ihe
State  Veterinary  Dispensary/Hospital/Centre  etc.  (these

areas/villages will be given the lowest priority).

9. To submit his monthly detailed tour diary highlighting all

M X "f/ aspects of the work done during the month to his Controlling Officer

by the 5™ of the Jollowing month at the latest.

10.  To ensure that at veterinary centres, emergency tray and first
aid kits are always kept ready and reserve to meet any tyﬁe of

emergency.

11.  To correctly prepare in advance and submit in time the
annual/supplementary veterinary indent of medicines/equipment/other
stores to the SSB Directorate, New Delhi, through the Divisional

Organiser for timely procurement of stores/materials.



10 X

12.  To correctly and expeditiously distribute the veterfna;y

© stores/kits etc. on receipt qung the AFO/SFA(Vety) under his

e

control,

13.  To ensure proper and up-to-date maintenance of medical
stock and dead stock registers (instruments/equipment) and other

prescribed documents/records etc.

14.  To ensure that there is no excess stocking specially of short-
life drugs which may lead to avoidable wastage. To also ensure that

medical stores held do not bécome date expired.

15.  To keep close liaison with the local State Animal Husbandry

authorities/Army Veterinary Hospitals, etc. in the area of his

responsibility. Also to keep himself abreast of developments in his

professional field as also about important Animal Husbandry
programmes/activities undertaken by other authorities/agencies in the

areq.

16.  To regularly submit the monthly progress report (MPR) in the
prescribed proforma in respect of his area of charge through his
controlling officer in time so that the consolidated compiled report

reaches the SSB Directorate, New Delhi by the due date.

17.  The CAS (Veterinary) posted at the Training centres will

submit the MPR in respect of his work through his controiling officer
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to the DIG(T) with a copy to the Chief Veterinary Advisor, SSB

Directorate.

18.  To undertake and perform such other duties as may be

assigned to him by the higher authorities.”

A true copy of the Memorandum dated
26/02/1990 is enclosed herewith and marked as a

Annexure-A/S.

H That, as stated above the duties and‘ nature of works of the Sr.VFA

aind other poéfs like Stockman/Compounder/Stock Asstt./Animal Husbandry - |

Assft./Drésser’ etc. are nﬁno; .veteﬁnary service rendering preliminary
veterinary aids like vaccinatiori, castratio:lz, dressing of wound etc. Therefore,
the nature of works or wdrk allodation éf all the veterinary staffs (or para - =~
veterinarian ,post)f are ahnosf same in ViCW-bf the Section 30(b) of the said
Act. 1984. But in grouhd reality the Sr.VFA in S.S.B. and f‘orest Department
are more ordous and than the other vetén’nary staffs of other Departments.

I The Servicé of the Sr.VFA in- S.8.B. with one year certificate course |
in the Veterinary Sciéncc is also a Technical Post. In the Hand Book of
Indian Council of Agricultural Research (ICAR), it is clearly pointed out that
Field Assistant m Veterinary is also é Technical post vide Appendix-II of the

said Hand Book of ICAR.

g_ M%/ A true rue copy of the relevant page containing
5 .

| Appendix-II of the Hand Book of ICAR is
enclosed herewith and marked as Annexure-

A/S.
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‘It may also be relevant to mention that in CCS(RP) Rules, 1997 Part
13 SL No.XXiI there is also gnotller column under the heading éf “Other
Technicians” and the sarﬁe is reproduced herein :-
“XXII OTHER TECHNICIANS”

(a) Post requiring matriculation with some experience as minimum

qualification for direct recruitment Rs.4000-100-6000/-

"One Shri S.M. Singh VFA of Assam Rifles who is similarly situated

<9

with the present Petitioner filed an O.A. No.65 of 2002 before the Hon’ble

Central Administrative Tribunal at Guwahati Bench with similar- prayer

. praying hereunder except at the scale of Rs.4500-125-7000/-.The said O.A.

No.65 of 2002 was disposed of vide judgment and order dated 11/12/2002
with the following observation and direction “Considering the facts and
circumstances we are of the opinion that the matter requires no further
adjudication from our end. The Governmeﬁt has takén a decision in principle
and in view of the pendency of the Court proceeding the authority did not
take any step for implémentation of the matter. In view of the clear statement

made by the respondents we dispose of this applz:cation with a direction on

the respondents to implement the undertaking as expeditiously as possible, .

preferably within a period of three months from the date of receipt of this
order. The application thus stands disposed of. There shall, however, be no
order as to costs.” this stands disposed of . There shall, however, be no
order as to cast. | In pursuance of the order | of the Hon’ble Central
Administrative Tribunal, Guwahati, the Government of India, Ministry of
Home Affairs conveyed sanction of the competent authority to grant thét
revised pay scale of Rs.4000-6000/- in place of Rs.3200-4900/- vide letter

No.11.27014/16/99-PF.IV dated 28“’ Octof)er,‘ 2003.
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True copies of the relevant page of ROP, 1997
b Part B SLNo.XXII, order of the Hon’ble
Central  Administrative  Tribunal  dated
11/12/2002 and convey letter of ‘the
Government of India dated 28/10/2003 are
enclosed herewith as Annexures-A/10, A/11

and A/12 respectively.

S. Grounds for relief with legal provision :-
(a) The Veterinary establishment in any organisation or Directorate or

Institute, there exist a certain post or posts which normally nomenclature as
VFA or stockman or Animal Husbandry or Veterinary Compounder or
Vaccinator or Dresser or Field Assistant (Whatever name may be called).
Their man work is to render minor veterinary service like vaccination,
castration, dressing of wounds treatment of animal. So works of every such
post (which is termed as paraveterinarian post) cither of the Directorate of
Assam Rifles or B.S.F. or other Organisation are to be treated as same in
view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And
moréso the minimum qualification of such post is matriculation with diploma
or certificate or experience as indicated in the said Section 30(b) of the said
Act. 1984 ; so also as discussed in para No.55.284 of the 5% Central Pay
Commission by taking these different nomenclatured of post into one ground
as baravetcrinarian post, the pay scale was recommended to revise equally to
Rs.4500-7000/- so that there may not arise any question of pay anomaly. The
Central Govt. also accepted and approveci the recommendation and revised
the pay scale of such post to Rs.4000-6000/— by reflecting under the heading

“XXIV-Vetetinary Staffs”(c) of the CCS(RP) Rules, 1997. But the
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Respondents failed to implement the same without any cogent reason and

denied the right of the applicant to enjoy the said revised pay scale.

(b) The Pay Commission also discussed about other posts of

Technicians for which minimum educational qualification is only

matriculation with some experience and recommended to revise the pay scale

to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is

approved by the Central Government and included in the CCS(RP) Rules, -

1997 and reflected under the heading or column No.”XXI-OTHER

TECHNICIANS?” for convenient the same is reproduced herein :

(@)

(©)

“XXII - OTHER TECHNICIANS”

Posts requiring matriculation _

With some experience as minimum . . . Rs. 4000-6000/-
Qualiﬁcétion for direct recruitment.

Sr.VFA of S.S.B. is also a technical post and the minimum

qualification is matriculation with dipioma or certificate (vide A/8 and

Section 30(b) of the Indian Veterinary Council Act., 1984). Looking

in this angle too, the pay scale of VFA/AR is sought to have revised
to Rs.4500-7000/- as done in the case of Central Forest Department
in ROP, 1999. |

That, similarly situated with the present Applicant’s case also
disposed of vide judgment ‘.and order dated 11/12/2002 passed in O.A.

No.65 of 2002 and the authorities also complied the said judgment

-and order by enhancing the scale of Rs.3200-4900/- to 4000-6000/-
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(d)  That, the VFA/SSB and its counterparts (or equivalent posts) in
different Organisétion or Directorate or Institute are all same and
equal either in the nature of works or in looking to the minimum
educational qualification. So, the principle of equal pay for equal
works is applicable in the present case as enumerated in Article 39(d)

of the Constitution of India.

6. Detaiis of the remedies exhausted :-

The applicaht and other colleagues filed number of representations,
the latest one was submitted on Xb. .9voy/ after the Ministry of Home
Aﬁ‘airs has taken over the SSB to the Respondents with a prayér inter-alia_ to
implement the 5™ Pay Commission to tﬁe Sr.Vetrerinary "Staﬁ“s of SSB as

done in case of other Veterinary staffs of different Departments.

In response to the said reprcsehtaﬁoﬁ the Directorate General of
Security Office issued a Memorandum being No.15/SSB/A-4/2002(2)-2567
dated 14/05/2002 to the extend that “2. The scale of pay of other designated
post prevailing in the ofher Department cannot be applicable in this
Department. The post is designated as SFA(Vety), the scale of pay. attached
to the post of SFA(Head Constable) will be admissible to the incumbents

holding the post. Hence individual concerned may be informed accordingly.”

Qﬁ} True copies of the representation dated . . . .

and Memorandum dated 14/05/2002 are
enclosed herewith and marked as Annexures-

A/13 and A/14 respectively.

=]
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7. Matter not previously filed or pending with any other Court :

The Applicant further declares that hcl had not previously filed any
application, writ-petition or suit regqrding the matter in respect of which this ”
application has been made, before any Court or any other authdrity or any
other Bench bf the Tribunal nor any such application, writ-petition or suit is |

pending before any of them.

8. Reliefs sought :

(1) Respondents be directed to upgrade the pay scale of Sr.Field
Assistant(Vety.) (S.S.B.) to Rs.4500-7000/- in parity with Sr.
Veterinary Compounder of Forest Department w.c.f. 01/01/1996 ;

(i) to direct the Respondents to consider for changing the

nomenclature of the present Petitioner’s post of Sr. VFAs either

Senior Veterinary Compounder or Sr. Veterinary Assistant efc.

9. In the Interim :-
During the pendency of this Application the authorities shall not be

Mbaﬁed to implement the Central Civil Service (Revision of Pay).

Signature of the A hcant

Dated/Imphal, 0/ a%""/

e
The Mg December, 2003..

BYW

Advocate.

10.  The application is being submitted by hand through the Applicant’s

duly appointed counsel.
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Particulars of Postal Orders filed in réspect of the applicatibn fee :-

List of enclosures :
(1) Application in triplicate.

(2) Affidavit

- (3) Postal Order No. , dated

‘in favour of the payee, the Registrar, CAT, Guwahati Branch,

Guwahati.

- (4) 5 extra copies of the application for 5 Respondents.

(5) Index in Form-1.
(6) Receipt Slip.

(7) Vakalatnama.

M
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VERIFICATION

I, Laishram Jayenta Singh, aged about 33 years, S/o L. Arke Singh,
by occupation a Senior Veterinary Field Assistant in S.S.B., now posting at
A.O.P., Phungyar, Area Organiser (Manipur & Nagaland Division), Imphal,

Manipur, a resident of Wangjing Hodamba Leikai, P.O. Wangiing, P.S.

- Thoubal, District — Thoubal, Manipur, do hereby verify that the contents of

paragraph Nos.1,4 & 9 are true to personal knowledge and contents of Para
Nos.2 and 3 are believe to be true on the legal advice and the contents of the
para No.5,6,.7 and 8 are true and correct excepting those legal points and
those legal points are based on the information of tﬁy counsel which I also

LSt

verify believe to be true.

Dated/Imphal,

)

The T December, 2003.

S G

Advocate.

To
The Registrar,
\

Central Administrative Tribunal,

Guwahati Bench, Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

ORIGINAL APPLICATION NO. OF 2003.
* Laishram Jayenta Singh.
Applicant.
- - Versus -
The Union of India and others.

Respondents.

Q,ﬂ(‘fz AFFIDAVIT

| W f],,b
. ' I, Laishram JaYénta Singh, aged about 33 years, S/o L. Arke Singh,
\ by 6ccupation a Senior Veterinary Field Assistant in S.S.B., now posting at
A.O.P., Phungyar, Area Organiser (Manipur & Nagaland Division), Imphal,
Manipur, a resident of Wangjing Hodamba Leikai, P.O. Wangjing, P.S.
Thoubal, District — Thoubal, Manipur, do hereby solemnly affirm and state as

follows :-

1. That, I am the Applicant in the accompanying application. I have
gone through the contents of the present application and as such I am well
conversant with the facts and circumstances of the case. I am ﬁresenting this
affidavit in support 6f the statements made in the said application. These are

trué to my knowledge.

2. That, the statements made in the foregoing paragraph Nos.1, 4 and 9
are within my personal knowledge ; and contents of Para Nos.2 and 3 are

believe to be true on the legal advice and the contents of the Para Nos.5, 6, 7
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and 8 are based on the information received by me from my counsel which I

believe the same to be true.

3. That, the documents at Annexure-A/1 to A/14 are the true and correct

copies of their originals. ‘ ’
(‘L. Jayenta Singh )
DEPONENT.
Dated/Imphal, -

The [%séember, 2003.

~ Drawn up by :-

>

dvocate.
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.Lﬁ!t;; ; o No.53-71/2&-LDT(Li)
o e e~ “Government of Indla
vonpet vy (el ‘g?;:} Ministry of Agrlculture
. ”dml. ‘ Deptt. of Animal Husbandry
. L ectorate and lairying
_ﬁf‘ L . ' Krishi lwavan, New Dolhd
' }wmp.> - | Dated the 17th March, '93

To . _
Dr, Sashl Ranjan

.i :"EM : =,' Chief Veterinary Officer
L o General of Security

'L,jﬂ* f',f. o Orf?oe of the Director 3 .55B o
R - Block V(East) R.K.Puram ' ' ~qs
w;"”.“ L L New Delhi 110 066 :

AVeterL”ary ald to villagers through para ve é;inary

ST Subg-

—Str’ ‘
With reference to your letter No.?4[Vet/SSB/90/VC-

2 dated 1.1,1993 on the subject cited above, I am directed
0 say that the Indian Veterinary Council Act does‘not
‘provide any right to a person other than the reglstered
‘veterinary: practitionerto hold office as veterinary
physician or surgeon and practice veterinary medicine
~in any State.: “However, minor veterindry services in-——. .-
“terms of renderin: of prellminary veterinary aid, 1lke =
V'CCInation,casﬁréilon dyessiv of wounds and such other AY
“fypes of prelimlnary aid or .the treatment of such MALmenLQ‘
cATr BT URdertakeh vy order Uy & person holdling & Givioma J;

.y OITEerviricate ol veterimary supervisor, stoci-man or
l stook &ssistants _under tne SUpervision ana direction of

8 registered pracﬁltiouer.

jg\:ﬁ : In your case you may lssue orders parmittin;
R \\ para veterinary staff holding the above mentioned diploma
=L or certificate to undertaike minor veterinary service um:iér
W the supervision and direction of registered veterinary
— . practitioner, You may tsike the services of "the regls tcred
- "'{fveterinary surgeons of the Stste Governments locaully
‘avallable in these ardas.

,*x_ff é. G g . ) Yours faithrully,
o A%
5 ' As-Lstant Comals sioner (LU) )
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A ANNEXUTE ,/\/5
A-36  COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT
PSR ‘ st e b CFHE FIRST SCHEDULE
s e e e qub bt et (Gee Rules 3 & 4)
Ce - ORI TR oyl ooy v ”' '
. . 1;""'?_"‘" TP Y B PART - A
Revised scales for posts carrying present scales in Group ‘A*, 'B’, 'C* & 'V’
except posts for whick difjerent revised scales are notifled sepurately.
SL"-) POST/ !+ PRESENT SCALE "' " ' REVISED SCALE
NO. = GRADE (Rs.) (Rs.)
. 2 3. - 4.
1 S-1 750-12-870-14-940 2550-55-2660-60-3200
2, - S2 775-12-871-14-1025 2610-60-3150-65-3540
- 3. $3 - 800-15-1010-20-1150 2650-65-3300-70-4000
v 4, S4. B25-15:900-20-1200 27150-70-3800-75-4.50X)
. 5 S-5 - 950-20-1150-25-1400 ~ 3050-75-3950-80-4590
. . . V————.—.
: o ' 950-20-1150-25-1500 _
T [ U 1150.25-1500
R — 6.: .86 . , 97525-1150-30-1540 N\ .~ 3200-85-4900 -
o m 975.-25-1150-30-1660 - -
L 8T 1200-30-1440-30-1800 , 4000-100-6000
S 1200-30-1560-40-2040 , ‘
e Jaen L 1320-30-1560-40-2040
T ? 8, . S8 1350-30-1440-40-1800-50-2200 4500-125-7000
ST . : ' 1400-40-1800-50-2300
e . 9. " 59 1400-40-1600-50-2300-60-2600 5000-150-8000
L . « ., 1600-50-2300-60-2660
10, -, S-10 1640-60-2600-75-2900 5500-175-9000
- o N sl 2000602120 . 6500-200-6900
R 1257557812 72000:60-2300-75-3200 © 6500-200-10500 T
. . T 2000:60-2300-75-3200-3500
L - 13. 7 S8-13 © 2375-75-3200-100-3500 7450-225-11500
SN | | . . 2375-75-3200-100-3500-125-3750
S i . -4, . S-14 2500-4000 (proposed new 7500-250-12000
e B | | R . pre-revised scale)
ns I £ A ST 2200-75-2800-100-4000 8000-275-13500 _
ShE Sty 2300-100-2800 ‘ :
Tt 16, . S$-16 - 2630/ FIXED 90)/- FIXED
S ! B 17, .. 8:17  2630-75-2780 9000-275-9550
s 818 31504100-3350 - 10325.325-10975
I e, lsl9 30004253628 10000-325-15200-
< f T T 3000-100-3500-125.4500
— | e 3000-100-3500-125-5000
i 20, b 8.20-- - .3200-100-3700-125-4700 - 10650-325-15850
_ h! , | |
S | -
»
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27, If the namo of any persan ,cnrolled on a Stato velerinary Removal
“register 18 removed therelfom ' in' pursuance of any power conferrod  from tho '
“under this Act,;tho Cowicil hall direct the removal ol tho namoe  Indian voto-
~.of such person from the Indian votorinary practitioners reyistor, A
T pharharmgs CHoge Sy g Y ey ' o tcg.m«:‘
L T2 B WAL RS IO ! . ) ! . . . ‘-. ) .
o 28. FEvery person registered In (he Indina votecinney proctitioners  Person
. roglster "shall "notify any trausfer of tho placo of his  residenco or ‘f""}'”t‘%gﬂ P
“(Dpractice: tb the >Councid and *the ! State Veterinury Council within alacty Ufl‘:““;‘ p‘mi;
~ Jordays) ofusuglic transfer, “failing which 'his right to pacticipato in tho  ijonces
-+)2olection itof : memberst-of_the -Council or-a State Veterinary Council  resicter to
. beshall “berlinbleritorbe forfeited by order of the . Contral Government 2?"‘{né~:’g‘;8¢
:sﬁ}?‘gti pgr{lflgqu‘tly onforisuchi; period as may be specitied . therein, L0, - -
Vel T L praclics,
N S IR R B
. t 1.
i BV CHAPTHR LV — /
i1 Hoew o PRIVILBQUS OFF REAISTRRED VHIURINARY - '
ST T St PRACHHONERS o~ =D
Atiiiina t e hiaed Vi - - :
anitiicgg 's‘!blq.‘?!g\?‘lgéw“‘ conditions and restrictions lakd down in this  pivitegos
Act, gvo_ry‘-_,;pgrlohﬁwhono nanic Is for  the timo being borno on tho  of peisons '
y Indian - veterlnary:iptactitionars: register shull beo cn(itlc«j according to  Who ate
~his qualifi¢ations..to.i ,practise s a. veterinary practitioner and to ;’",','"m“" —
+recover, Ju due courso,of lnw in respect of such practice any oxponses, veiorinary |
~¢‘charges in‘ respect of medicaments and other applinnces or uuy fees  peactitionern '
-. -t_o’ whlc‘h .,h‘o may, bo, onu‘(lo,d. , teglater.
R L AR T AL SR M .
"hhan?'or" . rﬁﬂl persqn,; other than a registercd velterinary practitioner, Rieht of.
v — A . . pemone whee
e ' , . & carolled
S el ,(n?,‘, hold. oflice as vetorinary physicinn or surgoon or any 33.3.';'3'..§L.
Rl D SR other | k_O’OlnCO W..ﬂh“‘ﬁk‘.“’“'l\ Lcullod) in Governmout or in any - veterlvary
o e 1}}"“““03 malntalned by a local or other authority ; muicl‘iliuuu-
A et ST RIRT VT3 | EL T ) . L . scgistor.
ARNRTR 1, L7 (0 Rfactise_yolarinagy, medising, in any Stute; . i
P ZANE R T Provided thst the State Government may, by o¢der, permit
el B P"',*O".,himis_';z.tﬂulsfﬁumu_mtiﬂcu_t_«z-.‘_vr veterdinaty suporvisor
L. heito stockman' ' or - etock assistunt (b)'—:."‘;’““w"cml.lnlovc—:ullcd iss d'
<8 “di1by .the' Di . . ) 1ssuc
o -xaby the  Directorato ‘of Animal Husbandry (by whatever name
oy called) of - any State or any veterinary ingtitution in_India, to -
.-’m'»*ggp_g' r,ngeLE’!lto supervisiGii. and~ dircction of "uTrcgistored | i
o yoterinary " prathilioner, minorvaterinary-services: — o
?dg l'.“itf; Bxplantom=""MIiisr VaIEFIifiiy Sorvices™ means the reudcring T
v ol preliminary veterinary aid, like, yaccinatlon, castration. and
s pdr,gs_s.unw.owwﬁundshand such other=typés of pitliiiiary nid
N ';au"i".f the treatment of such™atments “us * tho = Sinte = Guvernment
5 ygyaa i, bYanotlfication - the Oflicial Gaazotte, specify in the behalf / ;
"‘"‘.5.',"‘..04‘“'. (b) be entitled to sizn or authenticalc a velerinaty health -
i ' ::certillcn}e ot nn{ other certllicato roguired by my Ilnw to be ~
;1_.‘.~:\mulgned or authenticatod by n duly aualilied veterfinry practitioner;
D _-..‘(L_I‘) be onllll’cd to give evidenco at any inquest or in nny
o1 e ',‘i;“;"" oflaw .an’ an “expert undor section’ 45 of the Indjnn
A.of 1872 " Zi"™Lvidenco Aot, 18:73;. on any muater relating to veterinary medicine.
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: ( ’ 1 RmacOlﬂcorﬂ'aul 1400-40-1800-11-50-2300  S300-173-9k) 104,10
S Ranger T :
I I8 B, AmtL Lonnxvnloto! 2200-60-2300-E8-75-3200  6500-200-10500 104, 10
- BT \’. r?omlllv"v DL oot l00-3500 (B 75()0-250 12000
i - FireStaff, :
”{ O 9. Freman, ., 750-12-87(H.B 14- 940 ' 261060—3150-65 104, ll
L1 S AR onn e . v 3540 R i
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N 12. Fisheries Deyelopment 2000-60-2300-EB-75-3200 6500-200-10500 '~ 14.20
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. g:Voteﬂmy dcr 800-15- O!O-I’B-ZO-HSO 4000-100-6000 1.+ 104.30
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.~ Dadraand Nagar Havell s S -
- TN . " 'Hu“h Dep‘“m‘> ‘_- . . q - o . .
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‘ Direstornte Uemeral of Security N
OLLibe of tho Diractor 131 '{X4~
' : East Block=V, K Puran ?D;Jle

New lelhi ~ 110066,

‘Dated the 26 Feb 1920

~ MEMORLNDUM

potx- Adlms and oh;)nut.l.vou'n.r‘ vatrinary and nndmil

j,ﬁ?-v husbaundry wollk wnd diarter of duties to be performnd:

fifibt- - by the CAS dr-1 (Vet;) and the para-Vetevinaty stafflo
: IR o o T 7

-t - . .

T s NS The main- obJjective of the veterinary and anunal Rusfki ‘

! ﬁﬁ%hubbahdry work in the SSB is to motivate and win over the_hecart v
ﬁahdﬁminds_of the people in the hordering and remote areas by . _ -7 /
mupligting:xhggx;ﬁg;ig-eeonomic canditions through an efficdent -- -

11$V éstook"ﬁfa' ?lfFV_occupatian/furminb*whiéh +o-one_of theg

2

ik
Liassets and even source of livelihood so "q\

il rmost. sign !
Per “the pag im&&ting tha rquote strntogilo nroan ol the 1)
MMoouptry heodinaiii Ao sdve Lo bhe 391 phi onophy nnd to 0 L
7L va Lottt 3 i I',*'i‘if}ll/ul'uum\mum, ' ' b
e o pRRRLE ‘ S R —
e it NI AN 1& , o
T "-'1“%2.1. N b "1'9"""',”0“',,,.1‘%, ‘the abose oljeotlve, the Veterinaty o ’
: 'ﬂg fkﬁmanda' Animal flusbandry work shull aiw at the fellowing madn. .
ot i A o - -
{90 I, v ) .
Bl AL R To generate among the pcople awareness rogovding 0
Tl "hygenic menapgement/nutritional requlrements of live .
“gtock/poultry, their common allments/diseasea inclu-., .
ding those die to deficlency and their preventions u} S
' : ' t .‘-'.‘: i
. To providem, frec of cost, an effective veterinary*hi !
hoalth cover to livestock aud poultry in the !
bordering/remote villapgen eapeclnlly belonglng to 1 L
the wanker sections (inclnding 8Ca/81n) by !
\ rendering necessary preventive/curativa vetertnney h
' mensured, .
' e
| To educate villapgers ahout new developments/- :
. [J \ funovinkioni. an repgoeda Lhe céonomlont by vinbine \
PP A 3715 vohesodn of Tlventoel and et by el the e p e
o e Laohnlgnaes tor holier ot EEanb bbby
; "ff.",' '
- "tt{f..| X | ; o "' \I . L
""‘ ‘A_",;'f',-','}.-h..‘ The vetorinary/paransvelerinnry: abaff will be o
e X . ronponaihla for providing veteelnary nnel Ao bmnd b
T lllluuhuotu‘y axbonnlon CaollLilea Lo oold nosdy peaplo o Lho ,'
Wotenhast 4f their knowledpe o SkELL in the tultest splebl ol
U uudglesn and deddontod covviae, .
- St " ! ‘v
";h"-.-“ A “'lhe ‘nmn-gazol:l:';}d/pnw.\—-v.?tvl'l,nm'y ank stafy like
Aro(voe )’)o, GEFA(VoLy ), HE(Vely) o Cone b, (Vetiy) plvioe Chral
‘ald tr atment and basic Aalmal husbiaplry extension ettvitdeny ;
will .parform dutles IimLted to thedv ckill, as prescelbedg /
;under1ﬁhe}gqunalfxugggxIQXmixﬁn.xusxnuim guldnnce ol vete- :
S innry dootors. In. case of nny complicabléna, theg wWill aeek U ‘
ke dnmedtate help ofiithe concatued CAG(Vely) Gr=X.
AT T | o
HRANE Wy i (
l - Y ‘ : lV'.l ) f)"" ad - —‘N.*Vj._-
Contd /e woiben o it ,
et n' o "i"" . ty ‘.5" .“.‘l|' . }
' .,‘> ,‘:" e . . ) ; - .
‘ e - " f
o e



A T e S—
'{}“‘5.' A 1list of it for veterlnury medicAinen/equd pments to .
i \ béLs used to SFA(Vaty) io ulso cncloseds Proper utilisation ya
Moy el replenishment of wedicines should he enanared by the T e
\v*_é, Diisional CAS Grade-I(Vety). - L
.'f:‘{:@‘ e 6.' ~ There is one:8FA(Vety)/Constable(Vety) for each JUE e |
»Egjfzib4f-llii3;,'x§“ﬁ§!g;‘\ﬁ}‘.CLcle and in the first instance he must cover all remote and ,
W 'gﬁ?qa&ﬁ@f‘""iﬂ’]} . fo fhung villeges in his Cirelcea. He nshould first tour with B
' W‘fff‘.w}?t‘.{i.,\ttt CO/CAS Grade-I where-ever possibles ALL N, L.P campd '
v ',"fi";‘égw,'_i"n[l,;i shuld be coveraed by the para~veterlnnry stnff, and after a
K] .0\ sty of two duys move to the next camp for providing
"% )" coprehensive veterinory covet to the villnges in that nrea, {
—— . 1. Asa.regulare routinem, the para-veteorinary staff must osso- o
., 7 clte with the civic action teams and also visit all minor e '
- ancmajor -publicity campaipgns when-ever held in this nvea. It
T . mut be clearly understood by the veterinary staff that . ateed
rthdr-services will slways be free of cost and not in return !;
- fo any-consideration, what-so-evere - ! B
b Sl -3.,,_“ _ i !
RE Y - - : . [
? ,‘fg}uduties of Divistonnl CAS<Gr-I(Vety)/ b P
phiry staff are cnclosed ns Annexure =1,I1 ¢ /
&ﬂo:x‘. and gstrict compliancea. - 4
A v“{' ty
Y]
. '."
‘ [
» T e ‘ , /-
DAY ESH O I LU : o ( V.N. NEGLY) ‘ |
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1_OF_DULLES_OF VELERINALY ;J'.Mlﬁj‘_".:}_114’\_5_(_\[_;.:_];)_/Cl)N'o"l‘(Vl‘J‘l

. C

- e | SU——— St ~ S ,

| _ ‘ /|
4 : To visit remote areas/broder villayes covered by the B / |
"SSB to render free vetarinary-.and Animal Husbandry aid and care ' /
S¥o~the needy live-stock owner in respect of live-stockppoultry ;

3 , ve
'%$underithe overall guidance/instructions ol CA3-Gr=I(Veterinary) .
3 %ﬂgqucher'supepvisory ofticers, - ' . “_ :
MR |

_3”2#4%" " To -remein on tour for a minimum of 15-20 days per menth' -
skt g mpaprting door to door veterinary cover to the Ilve-stock owners-., ' ...

] !

R N _ While on’ tour, to visit NIP camps for the purpose a8
fvili'also to deliver leotures on different vspects of Animal Husbandry
: ”$;?kutofgénerate pettor awarenes: among the locul people about common
s Py ihidiseases -and hygenighmanagement of live-dtock for better profita-
=M it bléte. Bt SaRRImhis monthly tour programme will be final-
,\.Léed wéil with th§ approval ot the Circle Organlser, t
=L 14 gwli(Vet) and the A,O, Lo
i
K]

)

'." :4‘ ‘ ot S ‘ii’;;' . . - |.
st F DRI £ £ L0 LISt B
4 2l fToLsubmit}_isatentative tour programme for the following R
month through 'CeQ, :to CAS tr-I(Vet) uat lenst u forthnight in . i
aqyanoe. T 1 hIwu-uJW- . .

fie

Yl

yj5;£~ For every calendar month to gubmlt n-detnlled tour ddury . N
.to’ his controlling authority to reach him by the 7th ol the . : N
. following month at the latest. Generally, his touring will be with
1o NIP -teams but only for a day or two at cach such camp or with Cos/:
P UEHCAS Gr-I(Vet) Independednt tourlug may be nllowed in spetial ! o
S cages by CAS Gr-I(Vet)/C.0 with the approval of AQ/3AO. ' o

To_asslst the CAS Ur-I(Vet) in performing day to day worke

.;11“,7;“ h To properly maintain expenduble and non-expendable stock |
2o it Qfiemedical stores/eqqipment etc, ns also the stock and issue ;
kh;,qggieter’s and other records in connection threof, These will be ,
jhod.yerified by the CAS ur-I(Vet) once every quarter and by other . _ .
pbitioonoerned supervisory officers periodicully. AFOPSFA(Vet)/lIC(Vet) , .5
. ﬁbnstable(yeij-will he perusonully responsible Tor any lapGésd : !
Jidvinéluding for shortages In stores/qquipments in thes regurds

N RN

SRR I AN
ALY

".,".:‘:", RN

S\ hgeA el g

MKE.CAS Gr-I(Vet) and other supervisory officers and to oarry out the
‘gl yeterinary_clvic aotion progrimwe pecordinglys :

{ 1 'Z(I'lp“,‘ ,. lr o e et e —— : ¢ e -
“#ﬂﬁﬂ9q%gﬁ5f”To ensure-thet kits provided to him are properly utilised
}gtgwﬂqngkept ready -asper requiremente . , R
A haiagini o .
v ﬁ%gﬁ“--%@-w R
g

¢

t

_ 4

To'strictly'follow the instructions and orders of . {

, y@ﬁ?Q;i;' @o;qdministeﬂﬁonly those drugs/medicines which he has -
: t,?ubeen'tﬂudhtWand is authorised Lo handle, He will not ndminister Y
L7 hatravenoulpidnjectionftreutment beyond his skill and competences

'v-*"ﬁIn*case.bffyny;bﬁmg$4§9tieﬁ~hefwnuid“tnntuct;CAS-Gr-l_oI”hiﬁ '

'i .",, 1. 1"-: -"“ .Q : £, %ﬁ-? e . ¥
O PSRRI~ FREE-1 4 L y ey qKd v
negt T fd 7 AR J?%Hh*ﬁ{é.‘ A i

a for: gl
o A
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apital/Centre ete,

.__',______ih._“___
]

o E |
nﬂlﬁwthe_StatezvetCrinary Dispensary/llo

e .‘ nn ’;:"‘;\"(theaa nreaﬂ/VlllO&BD Will bf‘? RiV(’“ 'the lowpat ,)x*d)o]‘tty). .
. D gt ghtdng —

etalled tour diarvy

—~—

Yo submit his monthly d v
ne work done during the month to hi

e o mee g b -

3 Control%ﬁu-

1 aspects ol t iy !
foicep-by'thevgghmpf the following month at the 1%§f§ﬁ§ﬂ Q"im
L G - — | oyl %l‘.(f'"
" To ensure that at veterinaty centres, emergenoy,trqy”*‘g; ?gﬁ

first aid kita are always keptm rendy and reserve to ‘meat? |
type of emergencys - o ) o }
i To corractly pre¢§}e in advince nnd submit in time the - ,
,thannual/supplementary veterinary indent of mediciuen/equipment/ R
foivother stores to the SUB Directorate, New Delhi,through the  __ -~

Nl ! A .
_+;{L:Div1910nal Organiser for timely procurement of stores S
Thi T materiols. . N - | |

"a. ?‘ 4 ‘ 5 ‘ , '\i}e '

. " V v ;.;‘!'i"! i ;" ,‘ A Aot : i T g e S T

g -ﬂ13q"yTofanuure‘pr0rmr and up=-to-date mnintaneanai of-medical
\ {ﬁh&@bﬁatookjand doad stook rouiutuvn(Lnstrumontn/Oquipmnnt) and
N A

PR KR } ¢

fﬂother presaribed documentg/records ato.

"ﬁag,and eqpeditiously distribute the veterinary
’“2 gion receipt among the,APO/SFA(Vety) under. ‘}
NTRIE RO ' ¥ U amim ' ' :
* i ;

' b/

I
'7 b

gtocking upeclnlly of

e
3y tadhe  To ensure thnl there 1s no excesad
*r-“fahort-life‘dru 3 which may lead to avoidable wustage. To also i .
:'ﬁgggﬁyre that medical stores held do not become date expirede’ .
poklag T _ E b
A5 ' To keep close limison with the local State Animal . n'g Ly
A J"ﬂ}xﬂusbandry'quthorities/Army Veterinary Hosplitals, etc. in the ! i
e el iyparea -of his responsibility. Also to keep himself abreast of | I
4 ‘%fﬁﬁdeveLOpmenta-in hir professionul tield as also ubout important: /
H;ﬁAnimﬁl‘Hﬂshandryfppogn&mmee%activitiqq;gndertakgn*by~othex~!',[
'”@agxporitins/agepcies in the area. | R R S
AT A ' - h i
t'.'.v,'t".l; I o . . o :‘ "_
464 To. regulurly submit the monthly progress report(MPR) Loy
.4 +in“the_prescribed proforma in pespect ; of hig urea of charge ! e
.q,+4huthrougﬁ‘his‘66ﬁtTDITIﬁ§”6ffiCef in time so that the consolli- | ‘
i sl dated compiled report rcaches’the 558 Directorste, HNew Delhd b
Fiteo i laby the due date. . c
skl A . Vo
S el qpe CAS, (Veterduary) ted At the Troining cent ”‘“‘r“*? '3!
N N Y £ The CAS, eterdnar ogted at the Training centres - 3 e
“opi o “will submit the MPR in rispéct of his work throuﬁh his x e
~ controlliing ofricer to Lhe plLa(r) with n cdpy to the Chloef S 2

vigor, 5583 Direcborate.

Ay,
ke and perform such other duties as may be
vy the higher authoriticse

S —
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Appendix H
Classification of Technical Posts into Various Groups ‘
GROUP I—FIELD/FARM TECHNICIANS
) Spuipmrh .
' 1. -Farm Superintendent A, Semor Caltle Supervisur
© 2. Superintendent (Dairy) A1- _Animnl House Keeper '
3. Dairy Farm Supcrintendent 12, Horticultural Supervisor
. 4. Furm pManager 33. Forester ' -
5. Dairy Manager 3! Senior Stockman 2T
&, Dairy Cattle Manager .~ Stockman ‘
7. Assistant Farm Superinicndent 30 vaicnnary Ottt ' _
AsS %@nt Superintcndent 37. Senior Veterinary Assistant F)_;‘,
{ 28 Voterninary Aaenn?
;'],u oy Manaper Wi Veterinnny Cotiadiiier [
e Q\‘-*[Qurd'n bupmmcmlcm 4. 1shing Mue ¢ B
3 ," un(oi';Munag,cr di. Scuwiur fochicar ssuistant :
: '_,,\jumm- Superintendent 2. Tachnical Ascivtang 8
2 130 Asstt. Furm Munsgement Ulhicer 43, Junier gechmem Masinfad?
14 Assistant Manager 44. ‘Rice Production Training  Asstt.
bt "15. Field Officer 45. Agricultural Assistant i ;e
— *.——16. Field Supervisor " " __ 46. Botanical Assistant L
ERRER Y5 Assistant Ficld Assistant 47; ‘Cx(cnsion Assistant- —. P
4.: ._,/18., Field Assistant - @ [ 48. Entomological Assistant ‘T‘ -
*, 19:" suntor Field Assistant 49. Horticultural Assistant B
#"20.. Junior Field Assistant-cum- - 50. Livestock Assistant. { Al
Curer 51. Meteorological Assistant = S -
. 21, Curer R 52. Physiological Assistant - L—'
"« 22. Fieldman T e ' 53. Plant Protection Assistant |
“ " 23, Senior Farm Assistant” 54. Seed Exchange Assistant :
. 24. Scnior Assistant (Farm) 55. Asstt. (Seed Production) .
" 25. Farm Assistant $6. Scnfor Soil Assistant o
26, Junior Assistant (Farm) §7. Stock'Assistant - ¢ b
-7 27, Hebarlum Keepor - 58, Senlor Block Ansistint 1
+ 28, Herbarium Assistunt 59. Ficld Plantation & Stote Assit —
. Nursery Assistant 60. Junion Survey Assistanl f'
S " r;- ‘. ,
1!
t .



SR TR
A42  COMPILATION OF FIFTH cnaN'l'xg(\L'pAv.COmwsson RLPORT &N N EXU F_‘)E ~ A / , D

N 3.

2175.78-3200- K- ROO0-278- 11500

(h) 8. Phyelothmnplay '
103800

8r, Ocoapatipnal
']‘I_u‘mtlﬂ
PUBLIC AND SOCIAL HEALL WORRERS
Modical Social ' 160 300-2300-1l-

XX.

(s} SS00 1759000

S

.Worltqi.(lloldl.rll"'_ ‘ 1t 9660
qualification of Post
___ Omduation o Ordua-
don whth-2 years ———
~ diploma In Soclal Work).
Soolal Worker/ .
Psychiatric Worker ‘
(holding qualification e
of Pist Oeaduation i 75T : o
Graduation with 2 yems a
diplonm in Soole] Work) -
() 'WelfaraOfflcer ' 1 A00-40-1600 S0
(Crade [D)/Probatlon 2300-B1-60-26(0)
_Officer (Grade 1y )
. Prison Welfare Officer .
XXL RADIOGRAPﬂERS/X-RAYTEC!lNICIANS
() Radiogrpher ' - ''' 1350-30-1440-40°
) . Lo 180058-50-22.99"\'. o
. (b)) ‘Radiographers requiring aminimum ' " 4000-100-6000
of 2 years diploma/certificate L oo
. afer 1042 ' T
XXIl. OTHER TECHNICIANS
(s) Posts requiring Matriculation with soims
experience as minimum \qualiﬂcgdon for

YO 5000-150-8000

[}
+
e b

[ :
/"'—"—' - - e
B )

1400 40-1800- 18- $500-175-9000

(®)
50-2300

S500-178-9(00)

5000-150-8000

.\.l [

" 4000-100-6000

! directrecruitment .
(b) Techniciana with either & Degree in
: Science or Diploma in Engincering
XXIIl. GARDENERS AND NURSERY WORKERS
(a) ';§r,‘gndeﬂ Atiepdant 775-12-871-14-1025 2650-65-3300-
o faygs ot e R R " ‘, 70-4500 '
 825-15-900-20-1200 3050-75-3950-
PR T e v 804590

TR LR

(b) A‘m? Foreman

Lo il T XXaYs VETERINARY STAFY
oo (a) llnltr grade for all poats
: 1equiting a degres of v, o,
" and Animal Hushandry with
reglauniion in tha Vaisibnary
Cosisnidd of India ag the minj-
i ssssnilal qualifloation
(b) “Adstatant Veterd- | 1200:30-1560-40-
nardan/Blological 2040/

AXX)-275- 13300

iy

SOO0-150- K0

*

55129

£2.06
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e

-y "

52,109
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g ot

52.107

52.107 "
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CENTRAL . ADMINTSTRATIVE TRTHUNAL, GUWAIINTT BENCIH

~

original Application No. 65 of 2002. ' :
. | | b

' Date of ordar ¢ This tha lith Day ‘of December,2002. o R

'ffahenﬂon'ble_Mr Justice D.N.Chowdhury: Vice-Chairman.

A,fhéxﬂon'ble'Mr K.K.Sharma, Administrative Member. : ' .

:':. ’ '
fq Shri Soraisam Manimacha Ssingh,
.y .Veterinary 'Field Assistant of

"assam Rifles now posted at
“"A.R.Thoubal, a ‘regident of Chlngamakha Maisnam o
zLeikai, Imphal West District, Manipur ...Applicant

By Advocaté Sri S,M.singh..

- Versus -

;.l Union of India,

e through the Secretary to the } - ' o

. Government of India, B e
Ministr?‘of "Homa Rffairs, C T T e

. hrough its Secretary. . - _
‘/G)/Govt. of India, New Delhi. | ‘ B

!

? 3. The Director. General,
Directorate of Assam Rifles,

“"-Shillong -793001.

fﬂ-ﬁ. The Deputy Inspector General,

. MP Range, Assam Rifles, -
o Imphal. ' | ;
L ToEEL T e e T e - - e —_ /

-5, The Gemmandant_;*__’d—____m"_hm_ = . )
7th Assam Rifles, - cee T e

Thuubal. . . .Respondents
By Sri_A.K.Choudhury, Addl.C.G.S.C.
o )

'
N X . i

ORDER

" CHOWDHURY J.{V.C
' fo __

The issue relates to -upgradation of pay scale of

v.

Vbt

.fiygtgrinary Field Assistant scrving in . Assam Rifles to

u,4ooo-5000/- in parity with those other counter parts.



_ :T’ff"" . oW
- :

2 - | L

Mf .A.Mfsingh. learned counsel appearing. for the -'r

. e—— .

—— - — s

4¢?5 ?§Pp1icant- stated that the applicant was agitating  the

~. matter in different forums and failing to get any remedy he
.f:mbved *tﬁé"iabhai‘-sedéh of Gauhati High Court in Writ . R
~petition(Civil)’ No. 798 of 1999. Finally by order dated
:”31.12.20023the Wwrit Petition was disposed of directiny the
-7appl#qén£fté'move the appropriate forum to seek his remedy .
. 'ﬁédéq this application before the Tribunal for redressal of RN
- his  grievanceskﬁ_Mr singh also pointed out to the reply
. L \ "jf’ . ‘
'-g,submitted by the respondents in which it was indicated that
. "- . . . : . v.,’ . '\A'
the quthbrity,took a decision advisiny the Aassam Rifles to "
“process the proposal of cadre restructuring of the post of
é“Vgtarinary Field Assistants i» the manner indicated by the
> M;histry of Home Affairs in its communication dated ‘ SO
<~ 17:12.99. The relevant text of the said communication-—is - |
roduced below —_—
SR (1) DD(Pers) BSF has intimated that a N
proposal for cadre restructuring of
v A S Veterinary staff is being processed hy
s ;7 - them. ITBP is also processing the
‘ proposal on the same lines. Assan = e
R Rifles was advised by Dhir.(Pers), MHA,
to process the proposal for <cadre
restructu-ing of the post of VFA..
Do (ii) "o maintain uniformity in T
' educational qualification - and pay —
scales as recommended. by the Fifth Pay
- Commission, Assam Rifles was advised to -
ST boo process Lthe proposal in consultation /
o ‘5i with the BSF and ITBP, so that a e
- _gimittar—propusal  on.uniforwm. .linecs is ’
formulated.
(iii) As the posts of Veterinary stff
in BSF and ITBP are combatiscd while in
. Assam Rifles VFAs are civilians, to ~7 7 T
: maintain the uniformity in the rank '
structure, Assam Rifles were advised to
propose the combatisation of these . .
posts as well. /
| - (L . L’

. e e T T T e T T e . '

——y e

P e T Ean ol ol ' PUSIDREE SN A
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. _ //
(iv) Ssince the matter is already // U
; subjudice, any decision for upgradntlon - :

_v_i_,_,_}_,..-_ . _of pay.senlon  bo Ansan _Rifloa can bho
takon alter finalinatlion of tho Court
case." , o

i

’ Mr-:Acnxﬁinghv'—lea:ned—fcounseI‘"fOr the— applicant has-malso“#77412==f

s, ' . ) \ '
. .- drawn our attention to the communication sent by the ]
| \

g

"Ministry of Home Affairs dated 31.3.1998 indicating its mind .

, .
v

implementation of wupgradation of the pay scale of

1,

The said

communication clearly indicated tHe decision of the

{gsthority for reVising the pay scale.

T3, _We have'heard Mr A.M.singh, learned counsel- for the

applicant and also Mr A.K.Choudhury, "learned Addl.C.G.S.C.

o4
.

~jffor the 'respondents at length. Considering the facts- and

+—— circumstances we are of the opinion that the matter requires

'~ no further adjudication from our end. The Government —has

. e wee s

Q:Tftaken a decision in principle and in view of the pendency of -

7. the Coﬁrt proceeding the authority did not take any step for .
: ;_:..' - .
!fimplementation of the matter. In view of the clear statement '/

» +

~ ,_..._..,_'.'u e —— e s PR ———— e —
made by the respondents we dispose of thls appllcatlon with

a direction on the respondents to implement the undertaking

_— . e e e —

-as expeditiously as possible, preferably within a  period of

[

”three months from the date of receipt of this order.

i

l'r'J

Qﬁ The application thus stands disposed of. There shall,

go v

?§é& a _ —
‘,é owevey, be no order as to costs. ’ o

‘“ge V'.
1¥s-‘§é.1.' 1,/// L i R - /-

. e o ——— i

|Rfr(J Ryl o SU/VICE CHAIIMAN
A" n " " S/ MEMBER (adm) |
W03 QAC” . , ;
‘.7 ) L\
A\
/
- ava ‘ -0'..—__...’: : gl ——, PR _,_-'--‘- N /_"_-_______.’_ P, ) ,'.'_. . - e - -
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! ' ~, .:1';‘-4" Ao
' No.L.27014/16/99-PILLV. S gj}
Governmeénl of India/Bharat Sarkar b W
' Minjstry of Home Alfnirs/Gril Mantralaya N \
. ~ WK, . ".:
e o e TN elhi, the 28" the Qctober, 2004
Vo ,"//
stZ 1 he Director Generul S
.. Assam Rifles | , 3
bhillong 793011 ' o i
. buwat' 0.A.N0.65/2002 filed by Shri S M.uu Macha Singh in CAT ;«"'/‘, Y
(,,‘uwalmll ch.h Lm U Ict_pny sunlc ofl{a 4000_9900/- R
I ] : |
| ' ] -
S A dm.uludf:l:nwlc to yow letter No.l IlOI(\/I()Z/2003 -Legal. | duted [ -
‘29.912003 on the subjeet “cited above and Lo convey the sanction of the compucnl o
;aulhonly w0 grant that revisced pay séale of Rs.4000-6000/- in place of Rs. PZOU-" R RO
1_49()0/— to Shri Mani Macha Singh. Veterinary F field Assistant. of Assam Killes :
Lewith iiunediate elfect in compliance of the order given by the Hon'’ ble Gu _
' :’Benoh of Cenlral Administrative ‘Lribunal in O.A.N0.65/2002. ‘ RN
2 ; lhls |ssues wath the appuwul of Miristry of Finance vide | their
U.0.No.12/52/99-1C dated 17.10.2003 and Integrated Finance Division of MIIA .

_5 vldc their Dy.No. l’.2082/l‘lu V/03 dated 27.10.2003. -
| | Yours 1;mnn.uv

) u

R l’ Deb
Secuon Olhcc

A= L PAO, MHA 'New Delhi,

]

A}.-» 2.--— .PAO, Assam Rifles, Laitwukhra, Shillong.

FA:AR , Shillong.
Ministry of Finance. Depuriment ol lixpenditure (10C).

5. DQIACR, TP Estate New Dl - 1
6, FinV (MHIA) . .'
7.+ Pers.dll Seetion, MIA. | !
SR —LOAR, New Delhi. ' '

{"“.‘Copylo.. | T -Jir

R '9.-*——Cuuldl'|lu._" ,
. Copy for mfonﬂﬁ) S ' l
o _ (P Deb) ny
| —“”’ e T T T _ Section Officer - "’":
. - i j
— ‘

. !
.
. - . N .
. . .
LN
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v The Chief Veteriuaxy Otficer,

L;—~4~q-Gov»rnmsnt of ,India, Nlnlbtry of lbma Affairs,
.- . 0ffice of ‘the Directorate, Se.3.B., :
" gast Block=V, ReKeluram, Naw ualhi-lludéb. : i

" (Through prupar chanuel). , . j

Subject: = Requast for reconsideration of JFA\V).S ’
~_pay scala, | | f

T With duu raspect, I thuo mdarainuad hava tha honow the
=~ .. - followlng few lipes under your kind conslderation and necessary .

' action.

That, Sir, I have submitted this application in r/o
guﬁ'.lect racruitment vice wated 14-1-94, Alraauy

o O ol inidl 0
- Assistant Traiuing Cantre, Porompat, Imphal (Manipur). As per -
? “wacruitmant Rulds of sr. Field Asstt. (vety). I submitted ruquired
”“ﬁucum°nts-4n_xaur—D;ggnxmunx~beforu_lntervew and_in time of apﬂoin;~
ment as per vide No. IV/EA=-2(23/92. UC. J&Kk/14791-92 datad 16-7-94 E
~"(Bnel.Ho.1) and also I attended the offlcial duties & work done —.
' as aPSFA(V).Ba per vety. live stoclk Asstt./Stockment/ Uresser's of -
ngnim&l Husbandry and Diarying Dapt., Ministry of Aariwlture,_ .
- Govte. of India vide {o. 53-71/38-LUT(kil) dated 17-3-Y3 and vide __
No. 57/VET/S$58/94(11)/646-47 dated 9-6-95 (Saclolos2 & 3s As per
fQ}CgS- (Vétf;HStaff'é).rules the pay scala of Animai (lusbanury, : -
,”3As§tt'/Stbckmént/Campounder/Stock Asstt. and Lr2sser has revised
e and accepted'to R84400U= lui=6UV0 sinca lst Jan., 1956 (Sucluseu

7 Now. 4). of page No. B7 & 91 of ""Accumulation of Sth lay Commission
.A part- B/C). And simillarly Fieid Asstt., (Vety) of Assam Rifle
,;g Departm°nt, Ministry of Hume Atfaires, Govt. of India nas received/
7} revised & accepted: 950-20-1140-’5 1560 to 40LU=1UV-bUUU sinco

~—revis d & accepted ‘the scale of 4UJ0=1Uu-60UU. In aquther say,

“‘the essential Qdé}ificqtion of JEA&H) and F. A (V) ar2 equivalant /

—"'1 .

';-ﬁfﬁaualifiCationﬁaSpper racruitment rules ia our, Daptts It-has been ;
o the’ causes 0‘6“'5 al down against th: auties of vur 3FA(V) staffs. '

, g 1, rihltearde i
‘ﬂwwﬁmy %Hsas plzase, re-cousidaeration of pay scale for .

:gSFA(V)'S {n’ your Ueptt. ‘simillarly F.A&.(Vaty) or Assam Rifle
 ;fDeptt., Ministry of Homz2 Affalrs and as pr C.U.8. rules (Vety. !
.1?-Statf), Govt. of India in public Intaraests ;

Thank you. .
Yours taithfutliy,

¢ Sl STl RUIAR

e N ' ok vo‘V) . ——
: Office of tn2 3.0,F./S88-oharhava(iinar,,

( r‘-’-ﬂ‘p » Attac h) . fe

‘ .Adv.co;y to:= CoVede . S e



" NO.15/55B]A-4/2002(2) ~2367 -

e e @ B zAMNEXUFE’Eraﬁﬁ/.
Goverimment .of ‘Tndia P '
Ministry of Homa N falrs \x% R
Directorqte‘oenoral '

Special Service Bureau ~ -

~ East Block=V,R.K.pura m. . :
+ ~ New Delhi-~110066. . S

’

. Dated the 14.5.02

" Mémorandum,

a;;yg;";j_,ﬁlegsﬁirefer to his Mcmo NO.G/VGt/SSB/ZOOl/VC-245 dated
¥ .234442002, forwarding therewith an application of Shri Ch,Sunil
.;_ﬁhpmar)SPA(V)'regarding reconsideration of Pay Scale of SFA(V).e:
24 The S-c'al'é Qf”i’ﬁ?“é'f- other désigrnated post. prevailing in |
-4 ‘+"tha other Department can not be made applicable in this Depart- .
" mente ffhe postgiﬁ\éggignaced as SFA(V) the scale of pay attathed /
afwﬁbfthe%pOStwbﬁijQJm§36~eonstable will be admissible to the: =
" {ncumbents,holALpgiEhe: post. Hence individual concerued may be ..
: ""‘,'..4nf°‘m,6d."_a“qco'§‘d__j' Yj&?" T | . - g ~,—1l_-’-

en!'(
o “ ; JL: ‘ .
\ 3‘i_,“;QIn:thi8ﬂfégard circular Memo. of this HQrs.. N0,30/ssB/ J
—

* A=4/99(12)-3094-3109 dated 26.4.2000 ( copy enclosed ) may also’
“please be referred to - |

.
& -
)

!

f%fi4;;f{f‘*rh187159ué with the approval of I.G.(Pers).
" Encloss As above. | |

K - sd/- ' 13,5.,02"
o o _ ( KAMAL RAM ) :
------- ) - ASSISTANI' DIRECTOR (EA.IV) : ]
-+ To : ) ; ' .

o The CuVeOe
'+ 8SB HQrs. - - . ) |

e e it P



